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1 Dinesh Kumar

s/o Shri Satya Narayafi
r/o 25/4, A h i r Mo h alia
N a j a f g a r h R o a d _ N a n g 1 o a i
Delhi - 54, ~

2, Bijender Kumar
s/o Late .Jas Ram Singh
r/o 147, Gali No13
E5albir Nagar Extent ion
N a 1 a p a r , S h a h d a r a
Delhi - 32, Applicants

(B y A d V o c a t e s S h r i A p a r b L a 1 w i t I't. M r . K „ KT e w a r i a n d
Ms, Sushrnita Lai)

Vs „

1, Direct o r Gen e ra1

ICMR, Ansari Nagar
New Delhi - 29,

2, I ri s t i t u t e o f P a t h o 1 o g y (IC M R )
through its Director
S a f d a r j u r i g H o s p i t a 1 C a rn p u s
Post Box No„4909

N e w D e1h i - 29, ,„, Respon den ts

Q„R„„D.„E„F

By Shanker Raju, Member (J);;

The present OA has been' filed by the

applicants claiming regular wages as admissible to the

Laboratory Assistants, The applicant has filed a

s i 171 i ]. a r 0 A 1907/2000 w h e r e i I'l t h e s a m ei p r- a y e r wi a s rn a d e

and in the conspectus the Court directed the

respondents to consider the claim of the applicant for

appoin tment/regu lar isation as Laboratory Assistant and!

to pass a speaking order. According to the learned

c o u n s e 1 f o r t h e a p p 1 i c a n t, t h e res p o n d e n t s a r e y e t t o

comply with the directions by passing a speaking.order

after considering their regularisation and grant of

wages at par with the regular employees. According to



Q
t e a p p .1 i c a n t s a. d rn i 11 e d 1 y „ t l"i e y a r a p e r f o r rn i n 9 the

duties of Laboratory Assistants. In rny considered

view the proper remedy before the applicants is to

file a Contempt Petition instead of filing the present

OA which would be barred by doctrine of constructive

res,:l udicate

L.. I n t h e a t' o v e c i r c u m s t a n c e s „ the p i*" e s e n t 0 A

is not maintainabl.e and is accordingly dismissed..

However, the applicants are at liberty to assail any

other remedy in accordance writh law., The OA is

accordingly dismissed,. No costs.
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